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ORIGINAL APPLICATION No 	 of 2004 

lei 

pp , i  can 	

c'• 
c:3l1E1 	(wT) 	 1' 	 (rfiT) 

iIiT 	 ••.. 	S. 	 ,.• 	 •. 	., 	 . 

Apphca1' c 	
Respondent(s) 

4 
Notes of the Registry 	 Orders of the Tribunal 	- 

uirr 	/6 	 2342004 	 C—Il 
Dath of Presentation 

(3) Mr OV Radhakrxshnn *ep) 
?/ 4 	 Mr K Kesavarkkutty, ACGSC 

Dateof Registration 	 . 

Mr K Ksávankutty, ACGSC takes notice 
2'T ' 	 on beThalf oC the repondents and submits that 

Sub j ect lxke 'to file statement before 
' 	

admission. Laet t be done. 

:pt afterva:atjon. 	• 	

. / \. ' 

JI 

HPD(AM) 	 KVS(JM) 

• 	. 	 f 23-4--2004 
a. 	 I 
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Orders of the Tribunal 

8,6,04 	. 	. 	: 

(4)Mr0v.Radhakrishnan' ......... . 

Mr. K Kesavankutty,ACGSC 

282/04 for joint application is al]iowed. 

Heard. The application is admitted. 	. 

Respondents shall file their reply statment withir 

four ,weeks with a copy to the applicatiori who may 

fIle rejoinder, if any,  within tWo weeks thereafter. 

List before,RC for completion of pleadirigs on 
44  

, Qq,Iz 
HPD(AM) 	 AVH(vc) 

S . 

asp 
RC 	 b 20.1 05 	 C-Il 

Nonefdr:ither, 	side. 	Mr.0.V RadhakrishrLan 

No reljiled yet. Call 
* 	 estt', ACGSC(rep) 

on O9.09,2004, 	 When the matter came upfor hearing he 
learned counsel for respondents in the 0A1310f 
submitted that this Court earlier has 

& 	 4..... . 	__•, • 	 .. 	. 	 . 	., 

__--- 	grantd 1 sorne relief to the respect1ive 
27O72OO4 applicants in imi1ar matter. Thereateri. 

, 
on the basis of the interim order of 
Hn'ble t  Hih Court of Kerala in that 
rnattér an further developments . in.. the 

is 	awaited 	she 	sought 	an 
- 	 adjournment. In view of that ne month's 

RC 	

time is granted. Post after onem -itI. 

- 	 KVS(JM) 
Mr.M.Rajeev represented 	kkJ 
0. V. Radhakrishnan for 

aplxcants. 

None for respondents. 	 I  

No reply filed yet. Call 

on 13,1.0,2004.. 	. . . 	
. 	 . 	 . 	., 	 ., 	 . . . 	. 	 . 

09.09.2004 
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Orders of! the Tribunal 

13.10.2004 

RC 

None for either side. 

2302,05 	. 	 ,Vt-i 
(13) Mr,OV Radhakri ' hnan (rep,) 

Mr.K, Kesavankutty,ACGSC 

At the request on behalf of the counsel 

of. the applicant adjourned to 
- 	

. 	 By order 

C.O.I 

asp 

3.3,05 	. 	 . 	 C_I 
(6) Mr,OV Radhakrjshhan 

Mr.K.Kesav.ankutty.ACGSC. 

At the request of tie counsel of theappilcant 
adjournèd cL 	 . 

- 	

.ByQrder 

+ 

RC 

None for either side. 

Reply has not been represe 

ted yet after curing defects. 

Call on26.0.2004. 

Reply has not ben re-pres 	 -, 	 c.o.I 

yet. Call on. 30.11.2004. 
asp 

18.3.05 . 	 AH. - 	 . 

	

(9) Mr,OV Radhakrjmnan 	. 

Mr.TPM 'brahim 'han,SCGSC 
At the request of the counsel of the appiicat 
adjourned to 	 .. . 	 ,. . 

By order .  

26.10.2004 

None for either side. 

Reply though filed has not 

been re-presented after curing 

	

defects. Sufficient time has 	asp 
already been granted for this. 

As such, place now before Hon'b 

SB in due course. 
•1 

'? b 'i•N 	dt&. 	 \ L 
I 	 17  
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11.8.05 	 C-I 
Mr.OV Radhakrishnan,Sr. (rep.) 
'Mr.TPM lbrahimKhan,SCGSC (rep.) 

Post along with OA 174104 and 
connected cases after two months, 

By orders 

Go' 

asp 

17.10.2005 
	

KVS(M)  

REGISTRY'S NOTE Mr.O.V.Radhakrishnan Sr. 	- 
Mr. T.P.MjbrabiinKhan, SCGSC 

filJjon d 
to cure defects on 20.9.04 MA 940/05 to accept rejomderisnotopposed. Allowed. 
has nt 'yet been representE 

As the reply was not 6n  I 
Heard. Common ordeiprono 	ced in open 

record, the rejoinder with 
MA filed on 22.6.05 was Court. 

returned two times ie; on 
28.6.05 and 25.7.85. 	The 
counsel for the applicant * 	 KVS(Th\ 
has again represented the 1?12od'5 
rejoinder with the'followinj  vs 

r remarks. 
"Defect cured and repr-

sented. May be sent to Bent 
The addi. reply statem nt 

has also been returned on 
22.8.05 as the reply and 
rejoinder are not on record. 

'SiThrnitted for orders.p.. 

f:~~ AJ 

!lOf 

TTj-16 	/97/MGPK-16 CAT/97(256)--3-11 -97-25,000. 
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